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Revised cost estimates for Polavaram project

*138. DR. K.V.P. RAMACHANDRARAO: Will the Minister of JAL SHAKTI be pleased
to state:

(@ whetheritis a fact that Polavaram Revised Cost Estimates (RCE) are pending for
approval with Government even after approval from Central Water Commission (CWC),
Technical Advisory Committee of the Ministry in February, 2019;

(b) if so, the details thereof; and

(c) whether itisalso a fact that the RCEs are pending and awaiting some clarifica-

tion from State, if so, the details thereof?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to
(c) A Statement is laid on the Table of the House.
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Statement

(a) to (c) The Second Revised Cost Estimate (RCE) of Polavaram Irrigation Project
(PIP) at 2017-18 Price Level (PL) was examined in Central Water Commission (CWC) and
accepted by the Advisory Committee of Department of Water Resources, River
Development & Ganga Rejuvenation, Ministry of Jal Shakti (the then MoWR, RD & GR) in
its 141st meeting held on 11.02.2019 for an amount of ¥ 55, 548.87 crore.

Further, in terms of Ministry of Finance Office Memorandum No. 24(35)/PF-11/2012,
dated 05.08.2016, a Revised Cost Committee (RCC) has been constituted vide MoWR, RD
& GR O.M. dated02.04.2019 under the chairmanship of Joint Secretary &Financial Advisor,
DoWR, RD & GR, Ministry of Jal Shakti to examine the cost escalation of PIP. RCC has held
two meetings. In its second meeting held in October, 2019, RCC has sought details from the
Government of Andhra Pradesh with regard to types of land identified for acquisition along
with their quantities/cost as per 1st and 2nd RCE, and also details of land acquisition and
corresponding Project Displaced Families as on 31.03.2014 and 31.03.2018. State has sub-
mitted partial information in this regard. Findings/ recommendations of RCC is dependent
upon satisfactory compliances by the State Government on its observations.

DR. K. V.P.RAMACHANDRARAOQ: Mr. Chairman, Sir, the Government says that the
Revised Cost Estimates were accepted by the CWC and approved by the Technical Advi-
sory Committee for ¥ 55, 548.87 crores at 2017 and 2018 price level. On the other hand, it
says that the Centre will bear the irrigation component price of the project as on 1st April,
2014 only. Sir, here my question is, who will bear it? Will it be by the State Government or the
Central Government? Who will bear the difference of prices between 1st April, T 2000 price
level and the 2017-18 price level, including land acquisition and this entire project?
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DR. K.V.P. RAMACHANDRA RAQ: Sir, Polavaram project was given as a boon to the
State of Andhra Pradesh by the Andhra Pradesh Reorganisation Act, 2014. Your role in
getting it the national project status was very much appreciated.

Sir, Polavaram project has been declared as national project under the Andhra Pradesh
Reorganisation Act, 2014. The Act mandates that construction of this project is the respon-
sibility of the Central Government. But, the Centre has given construction of this project to
the State Government in September, 2016. The State took one year to prepare the revised

estimate.
MR. CHAIRMAN: What is your supplementary question?
DR. K.V.P. RAMACHANDRA RAO: Sir, | am coming to my supplementary.

Sir, the CWC and the Technical Advisory Committee took seventeen months to ap-
prove it. Now, it is pending with the Government of India for the last nine months.

So, my supplementary is: When the Central Government, CWC, Polavaram Project
Authority and the State Government could not finalize the revised estimates even after
three years, what is the future of this project?

The project is supposed to be completed by 2018. | want to know from the hon.
Minister when it will be completed.

SHRI GAJENDRA SINGH SHEKHAWAT: Sir, this project is being constructed by the
State Government. The revised tender floated a couple of weeks ago by the State Govern-
ment. As per the new revised tender agreement, they have given the date of completion of
the project as December, 2021. So, | hope, by December, 2021, this project will be completed.

SHRIJAIRAM RAMESH: Sir, you are very well aware that Section 90 of the Andhra
Pradesh Reorganisation Act, 2014, gives the responsibility for construction and comple-
tion of Polavaram project to the Central Government. | wanted to ask the hon. Minister that
clearly Section 90 has been given a go-bye. So, what is the commitment that the Minister
can make and by when the Polavaram project will actually be completed?
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DR. SASMIT PATRA: Sir, my supplementary to the hon. Minister is: Hon. Chief
Minister, Shri Naveen Patnaik, has repeatedly written to the Centre specifying that about
6, 000 people, including tribals, will lose their land in Odisha due to large-scale submer-
gence of Polavaram project. And, there are thousands of hectares get affected. No Gram
Sabhas have been conducted in Odisha. People have not been consulted.

MR. CHAIRMAN: Mr. Sasmit, you have to go through the question.

DR. SASMIT PATRA: Therefore, Sir, the point is, since Polavaram project is being
expedited and by 2021 it will come about, it is going to have a huge impact on the people of
Odisha. But, till now, redressal has not been done. And, Sir, the case is pending before the
Supreme Court. But, the hon. Minister is proceeding with the work without taking into

consideration...
MR. CHAIRMAN: No, no, please. You are making comments.

DR. SASMIT PATRA: Sir, my only supplementary is: How will the hon. Minister
respond to these facts which are currently pending?
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MR. CHAIRMAN: Please remember, Polavaram is the lifeline for Andhra Pradesh and
everything needs to be done.

DR.T. SUBBARAMI REDDY: Sir, | have a supplementary to ask.

MR. CHAIRMAN: No, no. I will not allow like that. Subbarami Reddyji, please sit

down.
DR.T. SUBBARAMI REDDY: Sir, Polavaram is a subject and...

MR. CHAIRMAN: No, no. It is not going on record, both in print and electronic.
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DR.T.SUBBARAMI REDDY: *

MR. CHAIRMAN: Three supplementaries are over. You are not following. What can

I do? Question No. 139. The questioner is not present. Any supplementaries?
* 139. [The questioner was absent.]
Policy on Patent Right

*139. SHRI RONALD SAPA TLAU: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether Government has any incentive policy for introducing new technolo-

gies in Indian industry;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) what is Ministry’s current policy on Patent Right?

THE MINISTER OF MICRO, SMALLAND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. The Credit Linked Capital Subsidy (CLCS) component of Credit
Linked Capital Subsidy Technology Upgradation Scheme (CLCS-TUS) aims at facilitating
technology upgradation by providing capital subsidy to Micro & Small Enterprises on
institutional finance (credit) availed by them to modernize their plant and machinery in-
volved in manufacturing process and equipment for rendering services, as the case may be.
In addition, the Ministry has established Technology Centres which provide services to

the Indian industry by way of precision tooling, training and consultancy.
(c) Does not arise.

(d) Patent rights are granted by the Indian Patent Office as statutory right under
the Patent Act, 1970. It is granted for 20 years from the date of filing in India or from the

international filing date.

* Not recorded.



